FORM G [REISSUE-2]
INVITATION FOR EXPRESSION OF INTEREST FOR
KGN GENERAL TRADING CO. LIMITED UNDER CIRP
OPERATING IN TEXTILE INDUSTRY, LUDHIANA PUNJAB
((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/CIN LLP

KGN General Trading Co. Limited
(CIN: U51109PB2011PLC034761)
(PAN: AAECKS5121H)

2 | Address of the Registered Office E-9 1405 St No 5 Ganpati Street Kali Sarak, Ludhiana,
Ludhiana, Punjab, India, 141007
3 | URL of website Not Available
4 | Details of place where majority of fixed assets are located First and Second Floor, B-32-E-10-330/3-A, Basant
Valley Colony, Street No. 1, Kali Sadak, Ludhiana,
Punjab-141008
5 | Installed capacity of main products/ services NA
6 | Quantity and value of main products/ services sold in last Total Revenue
financial year 01-04-2025 till 07-11-2025 (Provisional)- 66.21 Lakh
FY 2024-25 (Audited)- Rs 3071.07 Lakh
7 | Number of employees/ workmen 1 as on Insolvency Commencement Date
8 | Further details including last available financial statements | Can be obtained by sending an Email to Nikhil Sachdeva
(with schedules) of two years, lists of creditors, relevant dates | at cirp.kgn@gmail.com or through Speed Post/Courier
for subsequent events of the process are available at addressed to Nikhil Sachdeva at H. No. 541-L, Model
Town, Preet Hospital Road, Punjab ,141002
9 | Eligibility for resolution applicants under section Can be obtained by sending an Email to Nikhil Sachdeva
25(2)(h) of the Code is available at: at cirp.kgn@gmail.com or through Speed Post/Courier
addressed to Nikhil Sachdeva at H. No. 541-L, Model
Town, Preet Hospital Road, Punjab ,141002
10 | Last date for receipt of expression of interest 07-05-2026
11 | Date of issue of provisional list of prospective resolution | 17-05-2026
applicants
12 | Last date for submission of objections to provisional list 22-05-2026
13 | Date of issue of final list of prospective resolution applicants | 01-06-2026
14 | Date of issue of information memorandum, evaluation matrix | 06-06-2026
and request for resolution plans to prospective resolution
applicants
15 | Last date for submission of resolution plans 06-07-2026
16 | Process email id to submit Expression of Interest cirp.kgn@gmail.com
17 | Details of the corporate debtor’s registration status as MSME. | Udyam Reg No: UDYAM-PB-12-0052202

Classification: Small Enterprises
Classification year: 2025-26

AN

Nikhil Sachdeva

Resolution Professional

KGN General Trading Co. Limited

Regn No: IBBI/IPA-001/1P-P-02743/2022-2023/14184

Address: H. No. 541-L, First Floor, Model Town,

Preet Hospital Road, Punjab ,141002

Date: 22.04.2026 AFA: AA1/14184/02/311226/108779 Valid Upto 31.12.2026

Place: Ludhiana
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PUBLIC NOTICE

This public notice is being issued pursuant to the order dated 09.02.2026
passed by the Hon’ble National Company Law Tribunal, Chandigarh
Bench, Chandigarh.

Notice is hereby given that an Application u/s19 of IBC, 2016 vide IA No.
752/2023 and IA No. 2205/2024 in the matter of M/s Shri Sant Lal and
Sons Export Private Limited has been filed against the suspended
directors/ officers of M/s Shri Sant Lal and Sons Export Private Limited
namely Mr. Deepak Chabbra, Mr. Somnath Chhabra, Mr. Puneet Rehlan
and Kamal Kishore & Associates before the Hon’ble National Company

inCred Financial Services Limited inCrec
Reglstered odfice at: - Unit No. 1203. 121h floar, 8 Wing. The Capital, Plet Na. C - 70, G Block, ﬁﬂﬂﬂ ce
Bandra - Kisrla Complex, Bandra East, Mumbai - 400 051,
DEMAND NOTICE FOR PAYING THE TOTAL DUTSTANDING AMOUNT
In connection with above, notica is hereby given once again to all the Borrower's/Co-borrower's to pay forthwith from tha
publication of this notice, the amounts indicated herein below, together with further interest from the date(s) of Demand Motice
till the date of payment. The detail of the Borroweris) amount due ason 20.04, 2026 are as under: -
Loan Agreement Mo(s). / | Repisiered Addresses of the Borrowers and Co-Borrowers. Total Outstanding amount due

Name of the Borrower(s) / |4 yjjay Tractors Co. having its office at Opp. Dhani __2son 20.04.2026

=SIndiaShelter INDIA SHELTER FINANCE CORPORATION LTD. OSSESSION NO
Home Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 MMOVAER PROPER

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The

e —

The undersigned can be contacted for any clarification. syl

Adesh Kumar Singla
(RP in M/s Shri Sant Lal and Sons Export Private Limited
E-mail Address: as22208@gmail.com

PUBLIC NOTICE

This public notice is being issued pursuant to the order dated
09.02.2026 passed by the Hon’ble National Company Law Tribunal,
Chandigarh Bench, Chandigarh.

Notice is hereby given that an Application u/s19 of IBC, 2016 vide IA No.
2301/2023 and IA No. 2302/2023 in the matter of M/s Shri Sant Lal and
Sons Export Private Limited has been filed against the suspended
directors/ officers of M/s Shri Sant Lal and Sons Export Private Limited
namely Mr. Deepak Chabbra, Mr. Somnath Chhabra before the Hon’ble
National Company Law Tribunal, Chandigarh Bench, Chandigarh.
Further Notice is hereby given that the next date of hearing in IA No.
2301/2023 and IA No. 2302/2023 before the Hon’ble National Company
Law Tribunal, Chandigarh Bench, Chandigarh is 29.04.2026 and they
are advised to attend the aforesaid hearing on 29.04.2026 before
Hon’ble National Company Law Tribunal, Chandigarh Bench,
Chandigarh.

The undersigned can be contacted for any clarification. Sd/-

Adesh Kumar Singla
(RP in M/s Shri Sant Lal and Sons Export Private Limited
E-mail Address: as22208@gmail.com

FORM NO. 3
[SEE REGULATION-13(1)(A)]

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 1)

2ND FLOOR, SCO NO. 33-34-35, SECTOR 17-A, CHANDIGARH
Case No.: OA/79/2026 Exh No. 34051

SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE ACT,
READ WITH SUB-RULE (2A) OF RULE 5 OF THE
DEBT RECOVERY TRIBUNAL (PROCEDURE) RULES, 1993)

HDFC BANK VS M/S OM SAlI TRADING CO.
To,

(1) M/S OM SAI TRADING CO. APROPRIETORSHIP CONCERN HAVING ITS REGISTERED
OFFICE AT 282/6-A, CENTRAL TOWN, JALANDHAR, PUNJAB-144001 THROUGH ITS
PROPRIETOR SMT PRIYAKHULLAR, Jalandhar, Punjab - 144001.
(2) SMT. PRIYAKHULLAR W/O CHETAN KHULLAR, PROPRIETOR M/S OM SAI TRADING CO
HAVING ITS REGISTERED OFFICE AT 282/6-A, CENTRAL TOWN, JALANDHAR, PUNJAB -
144001. Also At: H.NO. EG 833, MOHALLA GOBINDGARH JALANDHAR,
H.NO.EG 833, MOHALLAGOBINDGARH, JALANDHAR, PUNJAB.
SUMMONS

WHEREAS, 0A/79/2026 was listed before Hon'ble Presiding Officer/Registrar on 08/04/2026.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application under
section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs. 1,62,99,143.28/-
(application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as under:
(i) to show cause within thirty days of the service of summons as to why relief prayed for should not be
granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified by the
applicantunder serial number 3Aof the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets and
properties disclosed under serial number 3A of the original application, pending hearing and disposal
of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of his
business any of the assets over which security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original application without the prior approval of
the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or other
assets and properties in the ordinary course of business and deposit such sale proceeds in the
account maintained with the bank or financial institutions holding security interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the applicant and to
appear before Registrar on 29/05/2026 at 10:30 A.M., failing which the application shall be heard
and decided in your absence.
Given under my hand and the seal of this Tribunal on this date: 10/04/2026.

Signature of the Officer Authorised to issue summons

UMMEED HOUSING FINANCE PVT. LTD

Registered office at: 2009-2014,20th Floor, Magnum

¢

UMMEED Global Park, Sector-58, Gurugram (Haryana)-122002")
CIN:U65922HR2016PTCO5T7984

DEMAND NOTICE U/S{13)2 SARFESI ACT

A5 the Ioan aceount become NPA therefore authorised officer u/s 13[2] the Securitization and
Reconstruction of Fenancial Assets and Enforcement of Security Inferest Act, 2002 had issued
Gl days demand notice 19 Barrower/ dpplicantrGuarantondengagor &5 given In the tahle
Accarding to the matice if the borrewers do not depasit the entire amount within 60 days, the
amount will be recovered from auctioh of mortgege properiy/secured assets mentionsd below
Therefore, the barrowers are infarmed fo deposit the entize koan amount along with the future
interest and expenses within &0 days from the date of demand notice, otherwise under the
prosision of 1304] and 14 of sald act, the avthorised offcer is Taking possession for sake of the
morigage prapesty)sacured assais as given below,

Borrowers 1o take note that after recelpt of this notice in terms of T3[13] of the act 2002, you
g prohibited and restrained from the transfesting any of the sacured assets by way of sgle,
leaze or atherwise, wWithout prier written consent of the secured creditor

Borrowess' altentions ase attracted towards sec-13[8] RAW sule 3[5] ol the security Enterast
{enforcement) Rule 2002 Act that the borrower shall be entitled redeem their secured assed
upaon the payment of the compiete outstanding dues as mentioned balaw befare 1he pubilication
of auctien notice, which therenfier shafl cease ta exist

5r Hame OFf Borrower/ Applicant /Guarantor | Date And Amount Of Demand
Mo Martgagor Motice 1/S 13]2)
049-April-2026

1. | 1. Sunll Kumar Sio Raghurﬁm h {Borrower
2. Seema Devi W/o Sunil Kumar (Co-Borrower

R%. 14,689 479/-(Rupees Fourteen
Both Abawe Fhmdm? Al

House Mo, T8, Main | Lacs Eighty Hine Thousand Four

Gali, Wpo Bhalsi{ds), Madiauda, Fanigat| Hundred Seventy Nine Only) As
Haryana- 132113 On 09-Apr-26 + Further Interest
Loan Mo - LXSOND3224-250039562 And Other Charges From The Date
Loan Agreament Date: 23-Jul-2024 10-fpr-2026

Loan Amt. 25,00,000/-

Description of Maortgage property:= All That Part And Parcel OF Plol Measuring 500
Sqoyd. le 16 Marke § Sarsai Which 15 145747 Share Qut Of Property 4 Bighe 3 Biswe,
Comprized In Khewat Mo 540 Min Khatoni No 577 Khesra Ne 136451/ 2/1{4-3) Siluated At
Madlauda Teshis Amd Distt Panipat Bounded As East Shop O Sukaramgal, West: Shop Of
Karamvin, Morth; &5 and Road, South; Gali

2. |1, Dev Raj 5/o Gulab Ram (Bormower)

2. Ram Kaur W/o Dev Raj (Co-Bomower)
Both Above Residing At - Village Bighar(44),

T3-April-2026
Rs. 4,77 897/- (Rupees Four Lacs
Seventy Seven Thousand Eight

Fatehabad Tehsil & Mstrict- Fatehabed Harvana | Hundred Ninety Seven Only) As
125050 On 13-Apr-26 + Further Interest
Loan Mo - LXSRS04122-230022154 And Dther Charges From The Date
Loan Agreement Date: 25-Jan-2023 14-Ape-2026

_|Loan Amt. 500000/- 000000000001 ) L
Description of Mortgage property:- All That Part And Parcel Of Property Bearing Uid
No 604450WPASTATPHODA1 A, Admeazuring Area 167.92% Sg.mirs. Approd, Situated In
Lal Dora OF Yillage Bighas, Tehsil & District: Fatehabad Haryana, Yide Deed Mo 9597 Dated
10092021, Bounded A =1 Lb 0424, Easl- Street

HOd44 4

‘Wesl- 604
Date; PR-2026 Autharized Officer, W, Galray Tripathd Medile- Sa5005N
Plagf Gurugram UMMEED HOUSING FINAMCE PYT. LT

Haryana- 125033.

Mear Saini Dharamsala, Sainiyan Mandi, Hansi, Hisar,

Co-Borrowers to Incred Financial

Services Limited.,

and conseqguence of the zaid Borrowers and Co-Borrowers.
Place; Hissar, Haryana Dale; 22.04. 2026,

WHEREAS, the Borrowers and Co-Borrowers have failed fo maintain financial discipline with IFSL (inCred Financial Services
Limited) and have breached the lerms and condilions of the Loan Agreement. In ihe evenl the Borrowers fail to remit payment fo
IFSL as stipulated, IFSL reserves the right to Iniliate all appropriate legal remedies both civil and criminal at the sole risk, cost,

S~ Autharisad Dffcer - For Incred Financial Servicas Limied

Law Tribunal, Chandigarh Bench, Chandigarh. Guaranlor{s) Peerwali, Hansi, G.T. Road, Hansi, Hisar, Haryana- Total I]uistan'ding amount as on Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Further Notice is hereby given that the next date of hearing in IA No. DLDEL6TB24-253720700 | 125033, 21.03.2026 is INR 79,45,003.30/-| [AmountMentionedAsBelowAnd InterestThereon, Costs, Etc.
752/2023 and IA No. 2205/2024 before the Hon’ble National Company 1, Vijay Tractor Co 2. Samir Saini having ils residence at House No. 51/22 | (Rupees Seventy-Nine Lakhs Forty-Five Name of the Borrower/Guarantor Description Of The Charged/mortgaged Dk%fo?lﬁ;ngsg klgt(i)crf, Date Of
Law Tribunal, Chandigarh Bench, Chandigarh is 29.04.2026 and they are ; ' : : . | Thousand and Three and Thirty Paisa (Owner Of The Property) & Property (All The Part & Parcel Of The | SimOuilE ule o2 O - |Possession
. ) ) 2. Samir Sain Mear Sainiyan Dharmshala Mandi Dharmshala, Hansi, g Loan Account Number Property Consisting Of)
advised to attend the aforesaid hearing on 29.04.2026 before Hon’ble 3. Sumit Saini Hisar, Haryana- 125033 Only) vide Deal No. DLDELG7824- 2 Mre. Virita Davi Wio Raia v AP 4 Parcel of Residential Flat| Demand Notice 08.09.2025
H : H H - F ) I. rs. vinita bevi O Raju verma, lece an arcel o esidentia a .UY.
National Company Law Tribunal, Chandigarh Bench, Chandigarh. 3. Sumil Saini having its residence at House No. 199,22, 253729790 Payable by the Borrowers and Mr./ Mrs. Raju Verma Slo Kiéhan Chand, | No. UGF-3, Plot No. A-167, Khasra No. | Rs.757698.56/- (Rupees 17.04.2026

Alok Kumar Industry C/o Raju Verma,
Integrated District Health Society

C/o Vinita Rani B 292 Gali No-1 Gangotri
Vihar Gamri Road Garhi MenduNorth East
Delhi-110053 LOAN ACCOUNT NO.

HL11CHLONS000005050768/ AP-10114410 (Branch :Delhi-8)

215 Rail Vihar DLF Ankur vihar
Sadullabad Loni Ghaziabad UP 201102.
BOUNDARY:- East- Plot no. A-168,
West- Plot no. A-166, North- Common
stairs, South- Others plot

Seven Lakh Fifty Seven Thousand Six
Hundred Ninety Eight and Fifty Six
Paise) Due As On 08-Sep-2025
Together With Interest From 09-Sep-
2025 And Other Charges And Cost Till
The Date Of The Payment

For any query

Place: DELHI/ NCR Date: 22.04.2026

For India Shelter Finance Corporation Ltd (Authorized Officer)
please Contact Mr. Sudhir Tomar (+91 9818460101)

:ﬂ Indusind Bank Limited

HYPOTHECATED REPOSSESSED VEHICLE AUCTION / SALE NOTICE TO GENERAL PUBLIC

Indusind Bank Ltd. is inviting Quotations in sealed Envelopes from the General Public for the
auction of the below-mentioned vehicles as per specifications on “AS IS WHERE IS BASIS".
Vehicle model & registration details are given below:

Deal No Clﬁ;:)nn;er ReglsNt;atlon E"ﬂ':e Ch;ims Model | Year of MFG
933000 | GURUVACHAN | HR56C4926 | K12NN | MA3EDC03 | MARUTI | 12/21/2024
162657 (Customer 4303601 | TRH328458 | SUPER
Expired) through CARRY
his legal hires STD
GURUDEYV father CNG1.2L
of the deceased S5MT
& BIRMATI BSVI
Mother of the
deceased

The Person who are willing to purchase above-mentioned vehicle may contact Ramphal,
Indusind bank Ltd. 2" Floor Shyam Nagar Karnal-132001 to above mentioned address and
submit the Quotation in special format within 7 days of this Publication Notice. It shall be the
responsibility of the purchaser to pay all the tax arrears, Parking of the vehicle. He will also
responsible to Complete all the RTO formalities related to ownership transfer his name. Bank
will not be responsible for any dispute relating to the vehicle after its sale, bank has authority
to cancel the auction at any stage without given any prior notice.

The Vehicle will be sold to higher Bidder and the decision of bank shall be Final & Binding to all
in this regard. Contact No-9729996462 -RAMPHAL

Date: 21.04.2026
Place: Karnal

Sd/-, Authorized Officer,
For Indusind Bank Limited

FORM NO, INC-26
[Pursuant 1o Rube 30 of the Companies (Incorparation) Rules, 2014]
BEFORE THE REGIOMAL DIRECTOR,
MORTHERN REGION-II, MINISTRY OF CORPORATE AFFAIRS
3rd Floor, Corporate Bhawan, Flat No.4-8, Sector-278, Chandigarh - 160019, India

I the matter of sub-section (4] of Section 13 of the Campanies Act, 2003 and clause {a] of

sub-rule {5) of nule 30 of the Companias (Incorparation) Rules, 2014

AND
In the matter of; HACKS & SLACKS HEALTHCARE PRIVATE LIMITED Having 11s registered
offica at PLOT HUMBER C-14, INDUSTRIAL FOCAL POINT, PATIALA-147007, PUNJAB, INDEA.
—Petitioner
Matice is herehy givin 1o the General Public that the company propeses 1o make apalcation
fo the Cenptral Government, Minisiry of Corporate &ffairs, Regional Directos, Horthern Segion I,
Chandegarh undar section 13 of the Campanies Act, 2013 seeking confirmation of alieration of
the Momarandum of Asseckation of the Company in terms of the special resolulion passed at
the Extra ordinasy General Mesting held on 25/03/#026 10 enable the company 1o changs its
Registened office from the “State of Punjab®™ 1o "State of Maharashira.”

Any person whose inferest iz likely to e affected by the proposed change of the registered

affice of tha company may dalivar aithar an the MCA-21 portal {www.mea.govin) by fifing

investor camplaint form or cause 10 be delivered o sead by registered post of his/hir

objections supported by an-affidavit stating the nature of hisfher interest end grounds of

opposition 1o Regional (Mrector, Ministry of Corporate Affairs, Hortherm Region Il at the

address 3rd Floor, Corporate Bhawan, Plot No.4-B, Sector-278, Chandigarh - 160019, within

fourteen days of the date of puhiication of this notice with a copy tothe applicant company af
= registered offica at the address mentioned balow:

R, Office: PLOT NUMBER C-14, INDUSTRIAL POCAL POINT, PATIALA-147007T, PUNJAR, INDLA

For and on behalf of the Applicant

HACKS & SLACKS HEALTHCARE PRIVATE LIMITED

s/

VIKRAM GUPTA

DIRECTOR
DIN: 1123750

Date:r 2170472026
Place: PATIALX

il gt anfrmy it et pein

li Punjab & Sind Bank

i ol af ke Unceriahieg|
I re s do o e wid A

Branch - Vikas Nagar Lucknow, U.P.- 226022
E-mail : LO778@psh.bank.in Mohile no. 9792213737

[oiird T e W)

FORM G- (REISSUED)
INVITATION FOR EXPRESSION OF INTEREST FOR

KGN GENERAL TRADING CO. LIMITED UNDER CIRP
OPERATING IN TEXTILE INDUSTRY, LUDHIANA PUNIAE
{{Unaer subregulation (1) of regulation 364 of the Insolvancy and
Bankrupicy Board of India (nsobsenty Resolution Process
lof Conporate Persons) Reguiatong, 2006))

RELEVANT PARTICULARS
1L |Mame of the corporate debtor along | KGN General Trading Co. Limited

with PaMsCIN LLP [CIN; US1109PEX011PLCO34TE])
HPAN: AAECKELZ1H]
E-2 1205 51 No & Ganpat) Streat Hali
Sarak. Ludnia na, Ludiana, Fu !'I_IEIII. |nddia,
| | 144007
[URL of wobsita —— Mot Availabla ——
Detaits of place wihre majorily of fieed First and Second Floors, B32-E-10-33003
A, Basani Valley Colony, Street No. 1, Kall
_Ejau:lak. Ludhiara; Punjab-141008

-]

7. |Address of the Registered Cifice

B0

assals gre located

(4

|Frstalied capaciy of main products,

o iEErvGRE !
G, |Quantity and valee af main prodiucis,’
serystas soid i last tnancial yaar

Torlal Bavenus

0 -Cof- 20705 1)l OF-11-2026 [ Provislanall-
G521 Lakh

Py 2024-25 [Audited)- Rs 3071.07 Lakh

1 a5 on salvency Commenoement Date
Can be abtained by sending an Emall to
Mikhil Sachdeya st clrkgn@gmalloom or
through Speed Post/Couner addressed Lo
Hikhil Sachdeva at H. Mo, 541-L, Modea
Torwn, Preel Hospalal Baad, Punjab
L1ato02

Lan be obtained by sending an Email to
Mikhil Sachdava at cirp.kgn@gmall.com or
through Speed Post/Courer addressed to
Mikhil Sachdesa al H, Mo, 541-L, WModa
Town, Preat Hospdtal Road, Puenjab
[ 141002

O7-05-2024

.T :Nan'n.!;:-c': of r_!rrl[_lh;l:r.cl_!:a.' :.'-:-;,h'H-'rn_:ll

&, |Funmer detalls incheding st avadlabbe
financial staterments |with schedulas)
of two years, lists of craditors, relevant
dates for subseguent ovants of the
EROGESS ane Svailabhie at

5. 'E'ug:l:nlr.}- for resolution applicants
under secton 25(2%h} of tha Code is
avaslable at:

10.| Last date for racedpt of expressson of
|[nberest

11, | Date of Esue of provissonal it of
|prospeciive resolution applicants

.| Last date 'F-E'r submission of phjections
|0 proviskonal fst

O Dateof msue of final st af

) _|::-:'-.‘:H|.'I!:!:":1:'|.'E.I‘-:‘!F‘:MIJII_I.'Ir'I_ F_.||:'I|"I!--:":F.|II‘.F‘:

14, | Date of Esws of |F'iﬂ!"1'|'|ﬂ'. i} ]
marmorandom, evaluation matrix and
ringuaest for resolution plans to
|[proSpect v[*._re_-.::;-e-lutin:lr: H[J[l_l--zml':ﬁ )
15, | Last date for submiBsion of ressition
|plans

16, | Process emall ki tosubmit Exprassion
jof Interest

17, | Deegadls of the corporate debiors
registration status as MSME.

(17052026
BT T
101-06-2026

(05052028

36072036
[cirp.kgr@gmail.com

'I:-;ﬁ'ﬂl'u Resg o LDYAM-PE-12:0052 202
Clasaitication: Smal Enterprises
Ciassification year: 2025-26

Mikhil Sachdeva
Resolution Prolessional
KGN General Trading Co. Limited
Ragn Mo: IBELIPA-DOL/IP-P-02743/2022-2023/14183
Address: H. Mo, 541-L, Firat Floor, Madel Tawn,
Preet Hospital Road, Punjab 141002
AFA: AAL /1418402311238 /10BTTS
Valld Upto 31.12.2

Dape: 22.04.2028
: Lithiana

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of immovable Assets under the securitization and
reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to rule 8(6) of the Security Interest (Enforcement Rules, 2002.)
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantors(s) that the below described immovable property mortgaged/charged to the
secured Creditor , the constructive/physical possession of which has been taken by the
Authorized Officer of Punjab & Sind Bank , Secured Creditor , will be sold on “As is where
is”, As is what is”, and “Whatever there is” basis on 25.09.2026, for recovery of
Rs.35874450.09 Dr. as on 24.09.2024 + interest and future expenses w.e.f.
25.09.2024 Due to Punjab & Sind Bank , Secured Creditor from 1. M/S Eatonn Food &
Beverages Private Limited ( borrower/Mortgager), 2. Shri Vivek Mathur S/O Bhagwan
Mathur (guarantor/mortgager) 3. Smt Reetika Mathur w/o Vivek Mathur
(guarantor/mortgager) 4. Smt.Vineeta mathur w/o Mr.Neeraj Kumar (guarantor) and
and 5. M/s Nauchhandi Foods Pvt. Ltd. (Guarantor / Mortgagor). The Reserve price will be
Rs. 5,60,00,000/- (Rs. Five Crore Sixty Lacs Only) and the earnest money deposit will be
Rs. 56,00,000/- (Rs. Fifty Six Lac Only)
Details of the immovabhle property:

Details of Properties MRP (Rs.) {EMD (Rs.)
1. The Springs CHS, Flat-A/1101,Plot No 4 Sec 20 Raigarh |Rs. 176.00 Lakh | Rs. 17.60 Lakhs
Maharashtra-410218

2. Lease Hold Plot No C-31 measuring 1836 sqr.mtrs. situated | Rs. 299.00 Lakh |Rs. 29.90 Lakhs
within the Industrial Area at Sandila Phase-ll Village

Samodha, Tehsil Sandila District-Hardoi (U.P.)-241204

3. Lease Hold Industrial Plot of Land No D-4 measuring 1000
sqmtrs situated within the Industrial Area at Sandila
Phase-Il in Village Samodha Tehsil Sandila,
District Hardoi-Uttar Paradesh-241204, belonging to
M/s Nauchhandi Foods Pvt Ltd

Rs. 85.00 Lakh | Rs. 8.50 Lakh

Grand Total | Rs. 560.00 Lakh sz. 56.00 Lakh

The sale will be done by the undersigned through e-auction platform providéa at the website
https://baanknet.com. For detailed terms and conditions of the sale , please refer to the link
provided in Punjab & Sind Bank, Secured Creditor’s website i.e.https://punjabandsind.bank.in

Date: 18.04.2026, Place: Lucknow Authorized Officer, Punjab & Sind Bank

. ] = 1 I ﬁ' .|

IV ivre sedrice .:'-. i P FET T
Branch - Vikas Nagar Lucknow, U.P.- 226022
E-mail : LO778@psh.bank.in Mobile no. 9792213737

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of immovable Assets under the securitization and
reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to rule 8(6) of the Security Interest (Enforcement Rules, 2002).
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantors(s) that the below described immovable property mortgaged/charged to the
secured Creditor , the constructive/physical possession of which has been taken by the
Authorized Officer of Punjab & Sind Bank, Secured Creditor, will be sold on “As is where
is”, As is what is”, and “Whatever there is” basis on 29.05.2026, for recovery of
Rs. 2,25,34,410.28/- (Rs. Two Crore Twenty Five Lacs Thirty Four thousand and Four
hundred and Ten rupees and paisa twenty eight only) +future interest + charges w.e.f.
30.06.2025 with monthly rests Due to Punjab & Sind Bank, Secured Creditor from
1 M/s Gauri Trading Corporation (Borrower), Sh. Nikhil Kumar Tiwari S/O Naresh
Chandra Tiwari (co-borrower), Sh. Puneet Agarwal S/o Rishi Kumar Agarwal (Co
borrower) and Smt. Sakshi Nikhil Tiwar W/O. Nikhil Tiwar (Guarantor) The Reserve price

willbe Rs. 130.50 lacs and the earnest money deposit will be Rs. 13.05 lac.
Details of the immovable property:
MRP (Rs.)

Details of Properties 'EMD (Rs.)

1. HOUSE NO 248, part of khasra no. 873, Dodhi Khera, or
Dhaindha Khera, Deep Nagar Ward Kesari Kheda,
Lucknow, measuring 1000 sqr feet (in the name of Smt
Sakshi Singh alias Sakshi Nikhil Tiwari W/o Nikhil Kumar
Tiwari). Sale deed duly registered in book no. 1 ZILD no
2680 page no 301-318 at Serial no 255 dated 12.01.2006
inthe office of sub registrar Vth Lucknow

2. Godown on plot no.545-KA/HK-KRC-007 on part of khasra
no 2221 hans khera , Village, Para , ward alamnagar(
Haiderganj-Il), Lucknow , measuring 1505 sqr feet (in the
name of Sakshi Nikhil Tiwari w/o Nikhil kumar tiwari.

Sale deed duly registered in book no 1 jild no 14380 page
no 313 to 352 serial number 3949 dated 11.08.2020 in the

Rs. 74.50 Lakh Rs. 7.45 Lakhs

Rs.56.00 Lakh | Rs.5.60 Lakh

office of sub registrar Vth lucknow

Grand Total | Rs. 130.50 Lakh |Rs. 13.05 Lakh

The sale will be done by the undersigned through e-auction platform provided at the website
https://baanknet.com. For detailed terms and conditions of the sale, please refer to the link
provided in Punjab & Sind Bank, Secured Creditor’s website i.e. https://punjabandsind.bank.in

Date: 18.04.2026, Place: Lucknow Authorized Officer, Punjab & Sind Bank

PUBLIC NOTICE

FOR CHANGE QF REGISTERED QFFICE
OF THE LLP FROM UNION TERRITORY OF

A pear e gecton 13(3) of the Limeted Liztdty
Partnarship &2t 2008 read with Rula 17{2] ol
LLP (Incorporason of LLE) Rule 2009
In the malter of ha JCURVE SERIES 2 LLP

D-&945) having its regisiersd offceal 17 Floor,

bob Mo, 25, indusirial Area Phase 1. Chandigarh,
Indlia; 160002
Malica is hereby gréan o lke geraral pubic that
I LLP propose. b L'l'-?l'u,"%ls regeiened allice
fram 15T FLOOR, PLOT MO. 25, INDUSTRIAL
AREA PHASE 1 CHANDIGARH, |MDIA, 160002
o PLOT MO. 268 C, JLPL, INDUSTRIAL AREA,
SECTOR &2, MOHALL 5A5 NAGAR . PUNJAE,
Ariy personwhase mienastis likely 1o be afecied by
the proposed change of the regiskered offica of the
LLF may delvar either on the MCA-21 Partal
(wwrmca.gonsing by filmg mvestor complaint or
sefd by negistened posh ol ‘hdbhar obplchong
supporad by an affidasit siating the nature of
higher infaras| and grounds al opposilion % thi
ofice of Registrar of Companies, 17 Floor,
Corporate Bhawan, Plot No.4-B, Bachor 27-8,
PIM-160019. Chandigarh, Indka within 29 Days of
tha data of pubication of this nofce with 3 copy %2
ke appiacard LLF 2% &3 regserend affice at the
sddrass a8 mandoned below:-
JCURVESERIES 2LLP

1% Floor, Piot Mo, 25, Industrial Areg
Phase 1 Chandigarh, India, 160002,
For and on bahalf of the apokcanl
JCURVE SERIES 2 LLP
5d/-
(SAMAR SIMGLAY
Designated Partner
DPIN: 0335393

Place : Chareligarh
Date - Z2.04 H026

HIEDULIA H-l]lI-E[I:E FINANCE LIMITED

FUBLIG NOTICE OF PHYSIGAL POGSESSION OF
IMMOVABLE PROPERTY
To, 1. M. Avinash Simgh Solankl, . Borrower 2.
Mr. Hisha Kanwar...Co-Borrower. House Mo -
1042, Multanl Mohalia, Rzni Bagh, New Delhi -
110034, Rlso AL Third Floos, Property Bearing
Mo, Wr-1081, Colony Enown Az Ranl Bagh,
Skakur Bast, Deihi- 110034,
LAN Mo, OL/DEL/DWHD/AN0DI00330
Whersas Vide Order Dated 12032026 Passed
By Cim, Worth-wesi, Bohinl Cowrts Complex,
Dedhi, The Physical Possession OF The Property
Belag Al That Plece And Parce! 8 “Entire Bullt
Up Third Floor With Rool Rights, Properly
Bearimg Na, Wr-1081, Buill On Up Plol Mo 02,
frea Measuring 70 5q. Yards (58.52 5q. Meters)
Situated In The Kkasra Mo 308, Kkewat No 44,
Situtaed bn The Area 01 Vilage Saleempur Mazra
Madipur, Delhl S1ate, Now Colony Known Az Ranl
Bagh, Skakur Bastl, DelhDelhi - 110034 Has
Been Takem Over By M's Hindujz Howsing
Flnance Lid. On16.04, 2024,
The Borrowers I Parbicatar And The: Pabbic In General
Are Herelry Castioned Mol To Deal With The Property
Hnd Arry Dealings With The Property Will Be Subjeci To
TheCharge DU Hinduga Housing Faance Lid.
Dais MG Mace: Dels
1A HOUSIHG FIREHTE LIMITED

Eotharised (fan

IFS:T=s| SBFC Finance Limited|

Registered Office:- Unit No.103, First Floor,
C&B Square, Sangam Complex, Village

Chakala, Andheri-Kurla Road, Andheri (East), Mumbai-400059.

POSSESSION

(As per Rule 8(2) of Security Interest
(Enforcement) Rules, 2002)

NOTICE

the amount mentioned in the notice within 60
to repay the amount, notice is hereby given

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8
of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay

possession of the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of the said Act read
with Rule 8 of the said rules on the below-mentioned dates. The Borrower/Co-borrowers in particular and the public in general is here-
by cautioned not to deal with the property and any dealings with the property will be subject to the charge of SBFC Finance Limited.

days from the date of receipt of the said notice. The borrower/Co-borrowers having failed
to the Borrower/Co-borrowers and the public in general that the undersigned has taken

Name and Address of Borrowers &
Date of Demand Notice

Description of Property(ies) &
Date of Possession

Amount demanded in
Possession Notice(Rs.)

1. Dilbagh Singh (Applicant),
2. Sudesh (Co-Applicant 1),

3. Bajinder Singh (Co-Applicant 2)
Having address at: Khewat no 1622,
Kitte8, situated at Village, Pai, Pakhan
Patti, With-in GP limit, Tehsil Pundri,
Dist Kaithal 136026
Loan Account No. 46204
(PR01528938), Demand Notice Date:
21st January 2026.

All

the

Sarsal representing 67/11510 share out of total land measuring
57 Kanal 11 Marlas comprised in Khewat no 1622, Kitte8 is sit-
uated within revenue estate of Village Pai, Tehsil Pundri, Dist
Kaithal vide Jamabandi year 2018-19 fully detailed and escribed
in Transfer Deed bearing Vasika no 194 dtd 18.04.2024 regd. in

Bounded by: East:
North: Main gali, South: House of Nanha s/o Motiya.
Date of Symbolic Possession: 16th April 2026

that piece and parcel of land measuring 0 K 6 Marlas 7 Rs. 2097179/-

(Rupees Twenty Lacs
Ninety Seven
Thousand One
Hundred Seventy Nine
Only) as on 14th Jan
2026, plus unapplied
interest from the date
of 15th Jan 2026.

office of Sub-Registrar, Pundri with Mutation no 16892.
House of Jagbir s/o Prem, West: Street,

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Place: : Kaithal/Haryana, Dated: 22-04-2026

Sd/- Authorized Officer, SBFC Finance Limited

Before the District Consumer
Disputes Redressal
Commission, Namakkal.

C.C.No. 22 / 2026
Rajondran. S0 Duraisamy
Dodr No, 384, Antyapuram Pudur
Aniyapuram Post, Mohanoos Taluk

Namakka! - 837 017 ... Complainant
Versus
The Managing Director,

Hewlett-packard India Private Lid,
(HP) Regesierad Ofice

Chandiwala Estateanandmai Marg
Kalkal, New Deinl - 110019

- Opposite party No.4
Notice to the Opposite Party No.4
The complainant has fled the above
complaint againsl you Belorg fhis
Commiss:on and the same is posted on
30-04-2026 for your appearance. il you
ivave any objection be present on that day
# 10.00 A M. in person or Through youw
counsel withou! 3 Otherwise exparis
OFCRET Wil D DES-SEe0 BJainis oL
/By Commission order
Courrse! lpr complaman
S.SELVAM, M Com 8L
ADVOCATE
107/7H, KM, Magas
Behing M.D.5. Nagar,
Hasthampatty, SALEM - B3 007
Cell No. 84433 31135

and undadlined):

STYLAM INDUSTRIES LIMITED

Reglstered Office: 300 14, Sactor 70, Madhya Marg, Chandigarh (India) - 160015, India '3 &S
Corporate Identification Number: L202 11CH1231PLEO11T32 -y
Tel: +87-172-5021555/ +31-172-50 21668, Email: ce@etylam.com, Website: www slylam.com

Corrigendum/ Addendum to the Postal Ballot Notice dated 27 March 2026

This Corrigendum i3 being issyed by Siylam Industries Limitad {"Company”) to the nolice of Poslal Ballol dated 27 March 2026
("Notice") izsued o the members of the Company and.ongoing remoie e-voling facility ‘available from Monday, 30 March 2026
(0900 hours IST) and ending on Tuesday, 28 April 2626 (17:00 hours 15T)

This Corrigendum i being issued in conbinuation b the Notice fo rechily the iypographical error identified in ihe Special Busingss
mentionad at lbem Mo, 2 of the said Notice and itg Explanatory Slatement, as explained in detail below and this Corrigendum shall
be deemed o be an integral par of the original Nolice

Please lake nafe thal while providing information about the Resolution details; the Company due ta ovarsight, made atypographical
arror and menboned Iype of resolution ag Cedinary Resolulion instead of Special Resolullon which i appearing in Special Businéss
at [iem Mo, 2 and in itz Explanatory Statement,

Pleass referHem Mo, 2 as reproduced bekow along with the revised details afler correcting the Iypographical error fchanges are bold

Sr.No. Particulars
f. |He ading af ltam
Mo, 2 im the Motice
.l Explanatory
Sigterment o liem
Mo, 2 in the Motice
approved fhe

Agrawal (DIN

Director of
"Company”)

[ resolution,

knowiedge an

Teconsider and if thought fit, 1o pass, he lallowing
rasolution as an Qrdinary Resolution

The Board of Diraclers of Stylam Indusines Limitled |
("Board”), an the recommendation of the
MNomination and Remuneralion Commitiee had

under the category of Non-Execufive Independant

commencing from February 13, 2026 up o Febauary
12, 2031 (bolh days inclugive), subject 1o approval
of the members of the Company by way of grdinary

3, I | The E-l:nard.ﬁr'nl',.' belaves thal wilk the prolessional

Agrawal, asan Indepandent Diractor will be in the
best interests of the Company and accordingly, ihe
Board recommands that the members approve the
appointment of Mr. Santosh Kumar Agrawal as a
Non-Execulive Independant Dirgcior by passing an
grdinary resolution

EIiE.‘tEHg Content Revised Confent

To consider ‘and if thaught fil, 15 pass, the
following resolufion as a Special Resolution

The Boeard of Directors of Stylam Indusiries
Limited {"Board™), on the recommendation of the
Womination and Remuneration Committer had
approved the appeintmentof Mr, Santosh Kumar
Agrawal (BN 00603098) -as an Addifional
Direclor under the category of Mon-Execulive
Independent Direcior of Stylam Indusiries Liméed
[the "Company”], Tor & periad of & (five) yaars
commencing fram February 13, 2036 up to
Fabruoary 12, 2031 (bolh days inclugive), sublect
ia agproval of the membars of the Company by
way of special resolution

The Board firmly believes thal wilk the
professionsl knowledge and experience of Mr.
Sanlosh Kumar Agrawal, as an Independent
Director will be in the best interests of the
Company  and accordingly, the Board
recommends that the members approve the
appoiniment of Mr. Santosh Kumar Agrawal as a
Mon-Execufive Independant Dirsstor by passing
a special resolution

appoiniment of Mr, Sanfosh Kumar
OOEN3098]) a5 an Additional Direcior

Stylam Industries Limited {the
far a pariod of 5 (fiva) years

f experience of Mr, Santosh Kumar

datails providad above.
Al elher conlants af the Nalica together wilh

Coffigendum

Piace: Chandigarh

Date: 21,04, 2026

Therefore, the Company does hareby request the members of the Company 1o read the abovemantioned poinis as par the revised

shall remain unchanged. The Nofice together with the Explanatory Siatemant therato shall always be read in conjunclion with this

the Explanalory Slalament, save and excepl as modified ar révised by this Corrigendum,

For Stylam Industries Limited

Sdi-

Dhira] Kherlwal

Company Secrefary & Compliance Dfficer

Farm No, INC-26
[Pursuant to Rube 30 of the Companias
(Incorporation) Rules, 2014)
BEFORE THE CENTRAL GOVERNMENT,
MINISTRY OF CORPORATE AFFAIRS,

HORTHERN REGION DIRECTORATE |
B-2 WING, 2ND FLOOR, PT. DEENDAYAL
ANTYDDAYA BHAWAN, CGO COMPLEX,

MEW DELHI-110:003
iy the mabler-of the Companies Act 2043,
Section 134) of Companies Act, 2013 and
Rule 30{G}la) of the Companies
iIncorporataan) Rules, 2014
AMD

in the matier of Vedanta Hospital & Research
Centre Privale Liméed having ils registered
affice at U-74 402, 41h Floar, Timpadi Comales
Shaxampur, Maw Dethi 190082, ._Petilionar
Motice 15 hereby given to the Ganeral Public
that the company propeses-fo make
appication to the Central Government under
sachion 13 olthe Companias &ct, 2012 seeking
confirrmation of alteration of ihe Memorandum
af Association of the Company in terms of the
special resolulion passed at the Exfrasoedinary
genaral maeting hedd on Thursday, 16th Apsil
205 1o enable the company b change ils
Ragistered office from “The National Capital
Territory of Delhi” to "The State of Uttar
Pradesh.”
Any person whose interest |3 likely 1o be
affected by the proposed change of the
registered office of the company may desseror
calisa 1o be dallvered or send by registered
post of hisher objections supporied by an
affidavit sigting the nature of hisfher interest
and grownds of oppositon 1o the Norhemn
HRagion Direclorate, 8-2 Wing, Znd Flaor, PL
Deendayal Anlyodaya Bhawan, CGO
Complex, Mew Dei-110003, within Fourteen
days from the date of publication of this notice
with a copy of the appheent company &t ils
registered office ab the addrass mentoned
barkora:

VEDANTA HOSPITAL & RESEARCH
CENTRE PRIVATE LIMITED
REGISTERED OFFICE: U-74 402,
4TH FLOOR, TIRUPATI COMPLEX,
SHAKARPUR, NEW DELHI- 110082
(Present Address)

E-mail; vedanta tpaidigmail.com
Website: www.vadantahospitals.com
CIM Mo.: UBS100DLIZPTCZ34124

Forand on behs of applicant
S0N- Vishal Rumarlaswal
Directar

DiM: (5568353

Diate: 21-04-2025

Placa: Delhi

ﬁm%’fﬂs@ﬂanara Bank

CHITH HEMIT W] Taan)

Regional Office: Delhi By Pass Road, Opp.
Jannat Banquet Hall, Kamal Colony, Model
Town, Rohtak, Haryana 124001

fmp]

DEMAND NOTICE [SECTION 13(2)]

UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

A notice is given that the under mention borrower has defaulted the repayment of principal and payment

of interest in respect of following lo

the Non Performing Assets. Notices were issued to the borrower and guarantors under section 13(2) of
securitization and reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 on
their last known address. However,
way of this public notice about the same.

an accounts obtained from the bank and the account has turned to be

the same have been served and as such they are hereby informed by

; ; Date of ;
Sr.| Name of the Branch | Details of properties/ address of Outstanding
N;. Borrower/ Guarantors| secured assets to be enforced D,?(’,'t‘iac';d Maakdhiia Amount
Branch Office : Hansi | Moveable : Stock 02.04.2026 | 30.03.2026 Rs. 21,29,543/-
1.] M/s Meenu Cement| Immovable : One property (Rupees Twenty One

Concrete Udhyog, Smt
Mukesh W/o Vijay Malik
(Proprietor), Near Water
Works, Village Depal,
Hansi, Distt Hisar,
Haryana-125055. Also At
Smt Mukesh W/o Vijay
Malik, Mamanpura, Village
Depal, Hansi, Distt Hisar

35//9/1(3

(R.C.C Pipe factory ) on Land measuring 6K-10 M
comprised in Khewat no 95Min , khautani 102 Khasra no
-14)(g.m) 12/2(2-16)(g.m) as per mutuation 1871,
as per jamabandi for the year 2018-2019 situated at Village
Depal Tehsil hansi District Hisar belonging to Mukesh W/o
Vijay Kumar S/o Partap Resi of Village depal tehsil Hansi

District Hisar and bounded. East : 326 feet 1 inch Land of sandeep & Dalip & Private
Rasta, West : 330 feet 6 inch land of Sandeep & Dalip, North: 110 feet Public Gali,
South : 104 feet 6 inch land of Dali

Lakh Twenty Nine
thousand Five
Hundred forty three
only) plus interest
w.e.f.
01.04.2026

Branch Office : Tohana | Landand

2.|1.Sh. Raj Kumar Singla
S/o Sh. Amarjeet Singla
(Borrower) Bus Stand
Jamalpur Tehsil Tohana,
District Fatehabad
Haryana,2.Smt. Usha
Rani W/o Sh Raj Kumar
(Borrower & Mortgagor)
Bus Stand Jamalpur
Tehsil Tohana, District
Fatehabad Haryana

Amarjeet

and parcel of Plot measuring 280 Sq . yards, i.e. OK-9-
1/3M, which is 28/480 share out of total measuring 8K-OM
comprising khasra no. 212//11/1(4-e) 11/2(2-13) 40/2(0-7)
41(1-0) kitta-4, measuring 8K-OM (Gair mumkin plot)
situated at opposite Preet Hospital, Toor Nagar, Tohana
Distt. Fatehabad vide regd . Sale deed bearing Vasika no.
5466 dt. 26/03/2014 office of Sub-Registrar Tohana, and

regd. Sale deed bearing Vasika no. 5466 dt. 26/03/2014 office of Sub-Registrar
Tohana is owned & possessed by Smt Usha Rani wife of Sh. Raj Kumar son of Sh.

Jamalpur Shekhan Tehsil Tohana Distt. Fatehabad bounded as under: East-90'-e"
-House of Wazir Mistri, West -90'-0" House of Raju Maini & Tower North-28-0" Plot
of selleri.e. Smt. Renu Devi South-28-0"- Gali 18" wide.

building forming part |04.04.2026 | 29.12.2025 Rs. 9,88,304.23/-
(Rupees Nine Lakh
Eighty Eight thousand
Three Hundred Four
and Twenty Three
paisa only) plus
interest w.e.f.

31.03.2026

Kumar and Shri Raj Kumar son of Sh. Amarjeet resident of village

The above borrower(s)/guarantors(s) are advised to pay the amount mentioned in notice within 60 days from
the date of publication of this notice failing which we shall excercise all or any of the rights under section 13(4) of
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002.

Moreover the Borrower(s) / Guarantor(s) are hereby restrained from dealing with any of the above secured
assets mentioned above in any manner whatsoever, without our prior consent. This is without prejudice to

any other rights available to us unde

provisions of sub-section (8) of Section 13 of the SARFAESI Act, in respect of time available, to redeem the

secured assets. You are also put on

transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without
obtaining written consent of the secured creditor. Itis further brought to your notice that any contravention of
this statutory injunction/restraint, as provided under the said Act, is an offence and if for any reason, the

secured assets are sold or leased

realized shall be deposited with the secured creditor. In this regard you shall have to render proper accounts

of such realization/income.

rthe subject Act and/ or any other law in force. Your attention is invited to

notice that in terms of section 13(13) the Borrower/ Guarantor shall not

out in the ordinary course of business, the sale proceeds or income

Date : 21.04.2026

Place : Rohtak

Authorised Officer, Canara Bank

epaper.ﬂnanciaiexpress.mn‘. @

Chandigarh
o® @ J




